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3.

DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART I

{ BRIEF RECORD OF PROCEEDINGS )

~FRIDAY, 7th APRIL, 2000 / CHAITRA 18, 1922 (SAKA)

.2.01 PM

2.10 PM

3.04 PM

No. : 36

RﬁLING BY HON'BLE SPEAKER

As soon as the House assembled, Sh. Nand
Kishore Garg sought the ruling of the
Chair as to whether the Parliamentary
Secretary can act as a Minister since
the NCT  Act makes no mention of
Parliamentary Secretary and that " a
Government Resolution has been passed by
the House on the previous day and the
notice of which can be given only by a
Minister. -

Speaker ruled that in Govt. of NCT Act,
1991 and Assembly Rules the post of
Parliamentary Secretary does not find
mention anywhere. However, the House had
passed a Resolution on 1.4.1999 to the
effect that the Parliamentary Secretary
should perform all such functions which
are performed by his counterparts in
other Legislatures. It was in the
backdrop of this Resolution that he had
accepted a notice of a Government
Resolution under Rule-90.

QUESTIONS

STQBRED : Starred Questions 221, 222
298, 30, 231 and supplementaries
thereto were asked and orally answered.

(Replies to starred questions no. 232 to
240 were laid on the Table.)

UNSTARRED : ~ 'Replies to unstarred

guestions 608 to 632 were laid on the
Table. '

SHORT NOTICE QUESTION :

Short Notice Questions No. 2 and 3 and
supplementaries thereto were asked and

orally answered by Minister of Education
and Industries.

contd--.aZ/-
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3.07 PM

3.09 PM

3,10 PM

3.33 pM

_2_ ok

PAPERS LAID ON THE TABLE OF THE HOUSE

Spri Parvez  Hashmi, 6K Minister, : of

Transport laid on Table a «opy edch .of Hindi

and English version of the Notification
No. 2(1)/93-Law/Sec.9(126)/TPT/95/1699
dated 4.6,99 regarding making it
optional: £for 'a woman 'whether riding on

.plllionor driving on"motor cycle to wear

protective-headdear.

STATEMENT BY MINISTER

Dr. Narendra Nath, Minister of Education

" made a statement regarding delegation of
“'financial powers to the Principals of
Govt. Schools with a view to take care

of problems of students.

SPECIAL MENTIONS

The following Members raised issues
under Rule 287 :-

1. Shri Charan Singh Kandera
2. Kanwar Karan Singh

3. Shri Kanwal Singh

4. Shri Bhisham Sharma _

5. Shri Mohan Singh Bisht

6. Shri Amrish Singh Gautam
7. Shri Brahm Pal

8. Shri Naresh Gaur

9. Shri Susheel Choudhry

10. Shri Veer Singh

PRIVATE MEMBERS BUSINESS

Smt. Anjali Rai moved for leave to
introduce 'The Code. of Criminal
Procedure (Amendment) Bill, 2000' (Bill
No. 8 of 2000)

Dr. Jagdish Mukhi objected to the
introduction of the Bill on the grounds

that the Bill initiates legislation
which is outside the competence of the

Contdo . 33/-
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3.50 PM

3.55 PM

4.32 PM

4.57 PM

=B

Assembly under article 239'AA'3(B) of the
Constitution of India.

At this, Hon'ble Speaker observed that the
opinion of the Law Department of Govt. of
N.C.T. of Delhi on this Bill has again been
obtained and the subject-matter being in
the Concurrent List, the Assembly could
make law on the subject, but such a law
would be applicable only in Delhi and that
the Bill would have to be reserved for the
consideration of the President. ‘

Smt. Anjali Rai sought leave of the House
to introduce the Bill and the leave having
been granted, she introduced the Bill.

WALK OUT BY B.J.P. MEMBERS

Protesting against the introduction of the
Bill, Members of B.J.P. staged a walk-out.

TEA-BREAK

PRIVATE MEMBERS' RESOLUTIONS

(a) The House resumed further discussion
on the following resolution moved by Shri
Nand Kishore Garg on 24.03.2000 :

"This House recommends that a Delhi
State Road Construction and Maintenance
Corporation be constituted with a view
to ensure upkeep and maintenance of all
main roads in the NCT of Delhi."

Following Members participated in the
discussion :

1. Sh. Mala Ram Gangwal

2. Sh. Shadi Ram

3. Dr. Harsh Vardhan

4, Sh. Tarvinder Singh Marwah

Minister of Urban Development replied to
the debate and requested the mover to
withdraw his Resolution. Sh. Nand Kishore
Garg, thereupon, withdrew his Resolution.

(b) Members resumed further discussion‘on

“the following Resolution moved by Dr. Harsh

Vardhan on 31.03.2000 :

Contd.. . -4/_
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Dated:

5.40 PM

5.51 PM

07.4.2000

s ff e

This House resolves that steps be taken

at war footing to ensure compliance of

all cleanliness norms by the d iry \

owners in the residential areas of
Delhi and to prevent the explosion and
blockage of main sewers all over the
city. the mechanism of catching the
stray cattles creating nuisance on
Delhi Roads and streets Dbe also
strengthened."

Following Members participated in the ..

discussion :

1. Sh. Shadi Ram

2, Sh. Shish Pal

3. Sh. Ram Singh Netaiji

4. "Sh. Ram Bhaj

5. Dr. Yogahand Shastri(Minister of

Development)
6. Sh. Shoib IgbaL
7. Sh. Mukesh Sharma
8. Sh. Jai Bhagwan
9. Sh. Bhisham Sharma
10. Sh. Tarvinder Singh Marwah
1l. Smt. Kiran Walia
12.. Sh. Ramakant Goswami

Minister of Urbah Development replied to
the debate.

The Resolution was put to vote and adopted
on voice vote.

STATEMENT BY MINISTER OF URBAN DEVELOPMENT

Minister of Urban Development made a
statement on the matter regarding
encroachment on graveyard on Babar Pur
Road, Patwar Garh raised by Naresh Gaur,
Shri Roop Chand and Mateen Ahmad.

The House was adjourned sine-die.
(NATIONAL ANTHEM)

S.K. SHARMA
Secretary
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